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MR. DEPUTY CHAIRMAN  : Order, 
order. 

SHRI OM MEHTA : I have brought it to 
the notice of the Government. 

SHRI BHUPESH GUPTA : Deterrent 
action must be taken against the officer 
concerned. 

MR. DEPUTY CHAIRMAN : This will 
be brought to the notice of the hon. Minister 
concerned. 

SHRI BHUPESH GUPTA : It should not 
be as though it is an obligation done to the 
Members—restoration of the telephones. I 
have nothing against Mr. Om Mehta, Sir. It is 
not just a question of restoration of the 
telephones. A full report should be given to 
this House through you. Sir, why the 
telephone was disconnected despite, on the 
one hand, the circular issued by your office 
saying that we can retain the telephones, if we 
so desire, with an intimation to your office 
and, on the other hand. how the telephones 
were disconnected even before the retiring 
Members have ceased to be Members. 

MR. DEPUTY CHAIRMAN : It is all 
right. Mr. Om Mehta will bring to the 
notice of the hon. Minister concerned all the 
views expressed by hon. Members. 

Next item. 

THE WEST BENGAL STATE LEGIS-
LATURE (DELEGATION OF 

POWERS) BILL,  1970 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA   CHARAN   SHUKLA) :   Sir, I 
move : 

"That the Bill to confer on the President 
the power of the Legislature of the State of 
West Bengal to make laws be taken into 
consideration." 
Sir, the matters relating to West Bengal 

have been discussed in this hon. House two 
times last week, and I do not want to repeat 
whatever has been said by me earlier 
regarding the general situation in West 
Bengal. We have had enough discussion 
about this while I moved that Motion for 
approval of the Proclamation issued by the 
President. And then, when the West Bengal 
Appropriation Bill came up before 

the House, there was also a discussion about 
the general situation in West Bengal. Here I 
would limit my opening introductory 
remarks only to the necessity of having this 
Committee. It is unfortunate but it is a fact 
tha' so rar we have appointsd such 
Committees fo; about fifteen times. This is 
the sixteenth time that tiis House is called 
upon to appoint a Committee of this kind 
once again. But the political situation being 
what it is, it became unavoidable, and as 
long as President's rule exists in West Bengal 
we would like this Committee not only to 
advise the President in enacting laws re-
garding the State of West Bengal, but also to 
act as a forum where general matters 
regarding the State of West Bengal can be 
discussed, mutual information can be given 
and the ideas can be mutually exchanged. 
Although this was not the function tha: the 
Committe was doing earlier, in response to 
the Members' demands this system has been 
introduced in these advisory Committees. 

Mr. Niren Ghosh has moved^an amend-
ment saying that the number of Members of 
the  Committee should   be.... 

SHRl A. P. CHATTERJEE (West 
Bengal) : On a point of order. He cannot 
say that he has moved. He may say. "H'Y 

has tabled an amendment." 
SHRI  VIDYA  CHARAN  SHUKLA   : 

The hon. Member has given notice of the 
amendment. The hon. Member should not 
get so jumpy about these things. He has 
given notice of an amendment... 

SHRI A. P. CHATTERJEE : That is 
right. 

SHRI V1CYA CHARAN SHUKLA : ... 
that the Committee should consist of 96 
Members rather than 60 Members that».we 
normally have. The hon. House knows that 
it is not a question of having a committee 
alone. The larger the Committee the more 
unwieldy the work becomes and the 
deliberations become ... 

SHRI A. P. CHATTERJEE : Sir, on a 
point cf order. Mr. Niren Ghosh has , not yet 
moved the amendment and before he has 
moved the amendment—he has only just 
given notice that he intends moving such an 
amendment—is it proper for ther hon. 
Minister to reply to that amendment? 
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SHRI VIDYA CHARAN SHUKLA : Il is 
not a reply. 

SHRI BHUPESH GUPTA (West Bengal): 
The difficulty is this. How do you know that 
Mr. Niren Ghosh will move his amendment? 
It is there only on paper. ([nre>-ruprion,\.) 

SHRI VIDYA CHARAN SHUKLA : 
Whenever a notice is received, any body is 
entitled to give his views on that notice. It is 
not that I am replying to that. When the 
appropriate time comes I will say if it should 
be accepted or not. But I have every right to 
refer to that particular mitfer which is 
before the House and which has been 
circulaied to hon. Members. 

Sir, I w«s saying that it would be not only 
unwieldy but it will probably defeat the 
p'.irpose we have in our mind if we had 
such a big Committee and it will create all 
kind- oi difflcilves. So I hope Shri Niren 
Ghosh will heed to me and not press his  
amendment. 

As far as the work of the Committee is 
concerned, I neeG not explain to the hon. 
House the work that would be done. The 
main purpose would be to advise the President 
in the enactment of laws for the State of 
West Bengal. Secondly, as 1 said earlier. we 
ccu'd also discu-,s important matters relating 
to the State of West Bengal during the 
President's rule. Thirdly, that Committee 
could be a useful forum for exchanging 
information between the Government and 
hon. Members so that even di ring the 
President's rule when there is ro Assembly 
functioning informa ion could be-exchanged 
between the Government and representatives 
of the people not only from West Bengal but 
from other parts of India also. Therefore, Sir, 
without saying anything further I would 
request the House to approve this motion. 

The   question   was   proposed. 
SHRI NIREN GHOSH (West Bengal) : 

When do I move the amendment? 
MR.   DEPUTY   CHAIRMAN   :   Is   it 

not an amendment to a clause? 
SHRl NIREN GHOSH : Yes, 

amendment to a clause. 
MR. DEPUTY CHAIRMAN : That will 

be during the next stage, not now. Mr. 
Niranjan Varma. 
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SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, Sir, naturally we have to consider 
this in ihe light of experience. This kind of 
Bill has become necessary under our present 
set-up when President's rule is proclaimed in 
a State now, a suggestion has been made by 
my friend, Mr. Niren Ghosh, that the 
number, should be increased, so that at least 
all the Members from Bengal in the two 
Houses would be Members of the proposed 
Committee. I fully endorse the suggestion and 
agree with the principles underlying it. The 
West Bengal Assembly has not been 
dissolved. It has only been suspended and we 
shall be giving the President power to 
legislate. Even when Parliament is in 
session, the President can legislate. It is an 
advisory body. It does not legislate. It only 
gives advice or opinion on proposals for 
legislation. Here it is proposed that the 
Committee should consist of sixty Members. 
This is inadequate. You will not be able to 
accommodate all the Members from West 
Bengal in the two Houses and then you want 
also to have some people and you should 
have from other States at least the 
representatives of various parties. Therefore, 
Ihe Government should not fight shy of 
enlarging it. 

SHRl   A.  P.  CHATTERJEE :     Should 
all the parties be represented? 

SHRl BHUPESH GUPTA : You cannot 
say 'No'. Surely there should be one or two 
representatatives. Now, I am coming to 
that proposition. After all, we know 
that in respect of a parliamentary committee 
the Speaker will not accept my suggestion. 
First of all I may not like to see some 
parties represented on this Committee. 
What you say 1 know.......... 

THE        VICE-CHAIRMAN        (SHRI 
A.KBAR    ALI    KHAN) :     Mr.  Bhupesh    j 
•Gupta, you have to address me.  

SHRI   BHUPESH   GUPTA :       Sir, I 
am addressing you spiritually and I am 
addressing hirn physically because they 
believe m physical things very much now-a-
days. 

SHRI    A. P. CHATTERJEE : The CPI 
has become a spiritual party now. 

SHRl BHUPESH GUPTA : Now, there-
fore, ihe suggestion should be seriously 
considered even now, at this stage. Then the 
Committee that you are going to i'lrm must 
reflet the political complexi. of the West 
Bengal Legislative Assembly. 

SHRl P. C. MITRA (Bihar) : Mo, no. 
SHRI BHL'PESH GUPTA : it is very 

important. Somebody said 'No.' It should 
reflect the political comp of the West Bengal 
Legislative Asse ;tbly. What does il mean? 
The West Bangal Legislature has got 280 
elected Members out of whom 218 belong to 
the United Front and 55 to the Congress and 
a few odd independents here and there. 
Therefore, 1 say that the membership of the 
Committed should be divided in this 
proportion. The ratio is 4:1 that is to say, the 
ratio should be four in favour of Members 
belonging to the left and democratic parties 
and one should come from the I »htist and 
other parties, including the Congress. One 
may be from the Congress and other rightist 
parties. 

SHRI     SHEEL     BHADRA      y, 
(Bihar) :    You are a rightist.    1 rest 
remark that Congress is a rightist 

SHRI   BHUPESH   GUPTA: tat- 
ever it is. 

SHRl SHEEL BHADRA YAJEE : We 
call you pseudo-communists. 

THE VICE CHAIRMAN (SHW AKBAR 
ALI KHAN) :   No interruptions 
please. 

SHRI BHUPESH GUPTA : In the West 
Bengal Assembly you are only 55, but the 
others are 218. Therefo :, in this Committee, 
if it has a hundred Members, eighty really 
should be from the left and democratic 
parties in Parliament and twenty from the 
rightist a ties including the Congress Party. 
No u) is my suggestion. 
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SHRI SHEEL BHADRA YAJEE : You   

are  a  right  communist. 
SHRI BHUPFSH GUPTA : Why 1 say it 

is this. Try to understand things. The 
President will pass legi^laticn md enact Jaws in 
Constiution with this Committee, which is 
not a legislative function in the truest sense 
of the term at all. Parliament has not rejected 
the 32-point progrfmmc of the United Front. 
Even Ihe Minister himself has said that, as 
far as possible, he would like to implement 
this programme. In fact, he said he would 
like to implement al! the pro-people progr-
'names. Eveiy item in the programme is pro-
people. Therefore, in order to see that 
competent advice may come to the President 
with regard to the ?2-point Programme, 
within its framework, in respect cf the 
Members of Parli; rr.ert selected, the United 
Front must be reflected jn the composition of 
the Committee, in the same way as it is 
reflected in the West Bengal Legislative 
Assembly, viz., 4:1. This is my suggestion. 
The number should be increased as I srjd. Ne 
w, I have seme other points. 

Now, I should like to know how this 
Committee is going to function. In the past 
the functioning of the Committee has been 
very unsatisfactory. They have met once in 
six months or so. 

SHRI A. P. CHATTERJEE : And that 
also in Deihi. 

SHRI    BHUPESH    GUPTA     :    Who 
says it ? 

SHRl   LOKANATH   MISRA   : I   do 
not interrupt, He interrupts you. He is 
interested much more. You look st  me all  
the time. 

SHRI BHUPESH GUPTA : He is right, 
once or twice. 

SHRI KALYAN ROY: He has derailed 
the United Front and now let him not derail 
you. 

SHRI BHUPESH GUPTA : My locomo-
tion is very safe, no derailment. I am a good 
engine driver. Well, you do not derail. 

THE VICE-CHAIRMAN ( SHRI 
AKBAR ALI KHAN)   : No interruptions. 

SH1I    BHUPESH    GUPTA     :    Now 
S -   Cj-mt'ttees m;st in DMhi.    It should 

not be. Occasionally in regard to Bihar they 
met in Patna. Once the Committee met in 
West Bengal also, but that is not enough. 
The Committee normally should meet in 
Calcutta. It is absolutely essential. When 
Parliament is in Session, it may meet in 
Delhi. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Now, you may 
continue on the next day. We will take up 
the other business.    Mr. T.   N.     Singh. 

HALF AN HOUR DISCUSSION RE. 
POINTS ARISING OUT OF ANSWER 

TO UNSTARRED         
QUESTION NO. 578 GIVEN IN THE 

RAJYA SABHA ON THE 4TH MARCH, 
1970, REGARDING THE DEATH OF 

SHRI   LAL BHADUR SHASTRI 

 


